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HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE TWENTY EIGHTH DAY OF NOVEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEE JUST]CE ALOK ARADHE
AND---.

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO: 19188 OF 2015

Between:

K. Varaprasad Rao, S/o Manikyam, Aged about 58 years, Occ ACP, CCS,
Hyderabad City.

.....PETITIONER

AND

1. State of Andhra Pradesh, Represented by its Principal Secretary to
Govemment, Home Department, Secretariat Buildings, Hyderabad.

2. State of Telangana, Represented by its Principal Secretary to Government,
Home Department, Secretariat Buildings, Hyderabad

3. The Director General of Police, State of Andhra Pradesh, Lakdikapul,
Hyderabad.

4. Director General of Police, State of Telangana, Lakdikapul, Hyderabad.

5. Union of lndia, Represented by its Secretary, Home Department, Central
Secretariat, New Delhi.

6. Union of lndia, Represented by its Secretary, Ministry of Personnel, PG and
Pensions, Department of Personnel and Training, Third Floor, Lok Nayak
Bhavan, Khan Market, New Delhi.

7. Sri C.R. Kamalnadhan, Chairman, Advisory Cornmittee, Andhra Pradesh
Reorganization, Sth Floor, C Block, Secretariat Buildings, Hyderabad.

B. Secretary to His Excellency, The Govemor for the State of Telangana and the
State ofAndhra Pradesh, Raj Bhavan Road, Hyderabad.

9. The Principal Secretary to Govt., State Reorganizatircn Department, GAD,
Govt. of A.P., Ex-Officio Member Secretary to Advisory Committee, A.P.
Secretariat, Hyderabad.

il

.....RESPONDENTS



petition Under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to grant a writ of mandamus decraring the operation of G.o.Rt.No.3g,
Home (Ser-1) Deparrment, dated 21-1-2015 issued by the 2nd respondent in sofar as it relates to the petitioner is concerned, as arbilrary, illegal,unconstitutionar, viorating Articres 14, 16 and 21 0f the constitution, urtra-vireJ to,A P Pubric Emproyment (Reguration of Age of superannuation) Act, 1gg4 asamended in Act No.4 of 2O14 and also contrary to S""tion A o-r- O.r.Reorganization Act of 2014 and set aside the same and issue consequentiardirections directing the respondents to arow the petition to continue in serviceupto attaining the age of 60 years.

l.A.NO: 10F 2015 (WPMP.NO:248050F 201s)

petition Under section 151 Cpc praying that in the circumstances stated inthe affidavit fired in support of the petition, the High court may be preased tosuspend the operation of the G.O.Rt.No.39, Home (Ser_.1) Departr"nt,, O"t"O Zf _1-2015 issued by the 2nd respondent in so far as the petitioner is concerned, witha direction to continue the petitioner in service till
pending disposal of the writ petition. 

attaining the age of 60 years

Counsel for the petitioner : SRI p.V.KRISHNAIAH

Counsel for the Respondent Nos.l & 3 : Gp FOR HOME (A.p)
Counsel for the Respondent Nos.2 & 4 : Gp FOR HOME (T.S)
Counsel for the Respondent Nos.5 & 6 : SRI GADI PRAVEEN KUMAR.

D E pury soLlctroR c e rv-Erini-d'ilN o n
Counsel forthe Respondent No.7 : _

COUNSEI fOr thE RESPONdCNT NOS.8 & 9 : G.P FOR GENERAL ADMIN,STRATION
The Court made the following ORDER



THE HON ,BLE THE CHIEF JUSTICE K ARADHEALO

AND

THE HON ,BLE SRI JUSTICE J.SREENryAS RAO

WRIT PETITION No. 19188 of2015

ORDER: (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. P.V.Krishnaiah, learned counsel for the petitioner'

2. Learned counsel for the petitioner submits that

the cause in the writ petition does not survive for

consideration.

3. The aforesaid submission is placed on record

4. Accordingly, the Writ Petition is dismissed AS

infructuous.

Miscellaneous applications pending, if any, shall stand

closed. However, there shall be no order as to costs'
sd/- P. PADMANABHA REDDY
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HIGH COURT

DATED:2811112024
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DISMISSING THE W.P

AS INFRUCTUOUS WTTHOUT COSTS.
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